
ACT No. X 0%- 1864. 

(Received the assent oJ the Goce?v~o?*- Ge~ae~-ul o?z the 9th &arch 1864,) ! 
1 

An Act to extend Act lYXI of 1856, (to consoliduk and u91zend the Lazo relatiny to tAe 

Abkaree Revcnus i?z tAe PresicZcnc~ @' Iflort FilZimt in .Renyal/. 

Whereas i t  is expedient to give the Governor-General of India in Council 

Preamble. 
power to  extend the provisions of Act XXI of 1866 
(to conso lidate and amend the law relatiny to IAe Abkaree 

Revenge in the Presidency of Port FYilZiam in  Bengal) to any of the Provinces 
under the immediate administration of the Governor-General of India in Council 
in which the said Act is not now is force ; I t  is enacted as follows :- 

I, It shall be lawful for the Governor-General of India in Council, by order 
published in the Gazette of India, to extend the 

Govenlor-General of India in Council 
lnav oxtelld Act XXIof 1856 to certain provisions of the said Act XXI of 1856 to any 
NO;-hgulation Provinces. province or place under the immediate administra- 
tion of the Govenior-General of India in Council. 

11. Whenever the Governor-General of India in Council shall extend the 
said Act XXI of I856 to any province or place 

Governor-General in Couilcil to da. 
elwe the authorities by whom Act XXI under the powers hereinbefore in that behalf con- 
of 1856 is to be administered. tained, the Governor-General in Council $hall by ' 

notification in the Gazette of India declare the authorities by whom the said Act 
X X I  of 1866 shall be administered in such province or place. 


